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THE MINISTER OF FOOD AND MINISTER OF CIVIL 
S U P P L IE S .  C O N S U M E R  A F F A IR S  A N D  P U B L IC  
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) As per the Licensing Police Guidelines for sugar 
indus try  a n n ou n ce d  v ide Press Note No. 16 dated 
8 .11.91 p re fe re n c e  in l icens ing  is to be g iven  to 
p ro p o s a ls  f rom  the  c o o p e ra t iv e  s e c to r  and  the  
public sector in that order, as compared to the private 
sector.

(b) and (c). As on 30.6.96 state-wise position of 
a p p l i c a t io n s  p e n d in g  e x a m in a t io n  by S c re e n in g  
Commit tee for grant of letters of intent for setting up of 
new sugar factories in cooperative sector is as under :

(Position as on 30.6.96)

S.No. State No. of pending proposals

1. Karnataka

2. Madhya Pradesh

3. Bihar

4. Tamil Nadu

Total 8

There is no special scheme for the weaker section 
to set up sugar units.

[Eng l ish ]

Incom plete schem es in Gujarat

2409. SHRI SANAT MEHTA : Will the Minister of 
TOURISM be pleased to state :

(a) w h e th e r  so m e  s c h e m e s  in G u ja ra t  h ave  
remained incomplete though sanctioned by the Union 
Government for development of Tourism; and

(b) if so, the reasons therefor?

THE M IN ISTE R OF PA RLIAM ENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA JENA):
(a) and (b). During the Eighth Five Year Plan period,*out 
of the fourteen  sanct ioned schemes, 10 have been 
c o m p le te d  and  o b je c ts  are  at v a r io u s  s ta g e s  of 
execution.

[Transla t ion]

Accidents in Industrial U ndertakings

2410. SHRI BHANU PRATAP SINGH VARMA : Will 
the Minister of LABOUR be pleased to state :

(a) the number of accidents which have taken place 
in Industr ial establ ishments of Uttar Pradesh during the 
last two years;

(b) w h e th e r  the  G o v e rn m e n t  h a ve  is s u e d  
instructions to Industrial establ ishments in the State to 
provide adequate safety as well as to check recurrence 
of such accidents therein; and

(c) if so, the number of industrial establ ishments 
which have adopted these safety m easures and the 
results thereo f9

TH E M IN IS T E R  OF L A B O U R  (S H R I  M. 
A R U N A C H A L A M ) : (a) Acco rd ing  to the in format ion 
received from the State Government of Uttar Pradesh, 
the number of acc idents in registered factories in the 
state during 1994 and 1995 was as under :

Year No. of fatal No. of Non- Total No. of
accident fatal acc idents

accidents

1994 85 2632  2717

1995 102 1967 2069

(b) Various prov is ions in the Factor ies Act, 1948 
and the rules framed by the State Government of Uttar 
P radesh  th e re u n d e r  a lready  p rov ide  for the act ion  
required to be taken by the managements  in the matter 
of providing adequate safety and to check occurence/ 
re c u r re n c e  of a cc id e n ts .  In s t ru c t io n s  for  p ro v id in g  
adequate  safety and for checking recurrence of such 
accidents therein were also issued to the managements 
of factories where accident investigations were carried 
out by State Factory Inspectorates.

(c) All o ccu p ie rs /m a n a g e rs  of the fa c to r ie s  are 
required to comply with the necessary provis ions in the 
factories Act, 1948 and the rules framed by the State 
G o v e rn m e n t  th e re u n d e r .  A c c id e n t  in v e s t ig a t io n  in 
respect of all fatal accidents are carried out by concerned 
regional factory inspector. In cases where fatal accidents 
had resulted from neg ligence of safety prov is ions by 
the managements, the relevant provis ions in Factories 
Act, 1948 and UP Factory Rules are further brought to 
the notice of occup ie rs /m anagers  of the factories by 
way of inspection reports. In case of non-compliance 
p rosecutions are launched in the appropria te courts so 
as to ensure such safety measures as well as to check 
recurrence of such accidents. Prosecutions in case of 
51 and 66 fatal acc iden ts  result ing from vio la tion of 
safety provis ions were launched in the courts during
1994 and 1995 respectively. The legal provis ions and 
instruct ions regarding safety measures issued during 
investigation are complied with, which is also ensured 
in the course of subsequent invest igation.

Sick Sugar iN/lills

2411. SHRI VISHAMBHAR PRASAD NISHAD : Will 
the Minister of FOOD be pleased to state :

(a) the to ta l num b e r  of s ick  sugar  mills in the 
country, State/UT-wise;

(b) whether the Government have any action plan 
to revive these sick sugar mills;
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